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at Kathgarh mil

us Northern Railway Headquarters and 14.54 hrs*
the Railway Board have rushed to the site. w aTER (PREVENTION AND CONT-

According to the latest information 
available, 40 persons have been killed and 
5$ others injured, of whom 8 are report
ed to be grievously hurt. Nineteen in
jured persons, after being rendered firs\ 
aid on the spot have been hospitalised in 
the Railway and Civil hospitals at Mora* 
dabad. The remaining 37 who had trivial 
injuries were discharged after first aid.

] got the information about this acci
dent at Moradabad while travelling by 
Lucknow Mail and 1 proceeded to the site 
immediately to make an on-the-spot assess
ment and supervise rescue and relief 
operations. I am coming directly from 
the tragic site.

Compensation of Rs. 50,000 will be paid 
in the case of those who have died or 
have suffered permanent total disablement 
as a result of this accident. Other injured 
will also received compensation on the 
prescribed scale.

The Additional Commissioner of Rail
way Safely, Northern Circle, will hold a 
statutory inquiry into this accident.

SHRI RAMA VAT AR SHASTRf (Pat
na) : The Railway Minister should ie- 
sign immediately on this point. . . {inter
ruptions) .

ntfwrq ( $ n e y )  : f w i  *r#

rJfWF s rw f t  («W?1*T) :
^fNnr ^  ^  ^3rr

'3TWT3T t; •’I P̂T *ft%T
3TTO* I

MR. DJbPUTY SPEAKER : Mr. Samb- 
haliji, you are now in the Panel of Chair
men. When you come here you will see 
the Rules that when a Minister makes a 
statement, no questions can be asked. You 
can take some other opportunity on a fu
ture occasion to discuss /the statement 
made by the Minister. The Rules are 
there. {Interruption*) No. pleas*.

ROL OF POLLUTION) BILL

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI): Mr. Deputy-Speaker, Sir, the 
problem of pollution of rivers, streams 
and wells has assumed considerable im
portance and urgency in recent years as 
a result of the giowth of industries in the 
post-lndependcncc period and the increas
ing tendency towards urbanisation. The 
increased use of chemical fertilisers and 
pesticides has also added to the pollution 
of water courses, it has become neces
sary to ensure that the domestic and in
dustrial effluents are not allowed to be 
discharged into the water courses without 
adequate treatment, as such discharges 
would render river water unsuitable for 
drinking and harmful for aquatic life. 
It is to be remembered that luige sections 
of the rural community still depend on 
rivers foi their dunking water and we 
owe it to them that the quality of this 
water is not allowed to deteriorate beyond 
permissible limits. Besides, even for in
dustrial use as well as for irrigation pui- 
poses the quality of the river water has 
to be preserved.

A Committee was set up in 1962 to 
draw a draft enactment for the prevention 
of water pollution. The report of the 
Committee was circulated to the State 
Governments and Union Tejritorics and 
was also consideied by the Central Coun
cil of Local Self Governments in Septem
ber, 1963. This Council resolved that a 
single law regarding measures to deal with 
water pollution control both at the Centre 
and at the State levels may be enacted by 
Parliament. A draft Bill was accordingly 
prepared and was considered by a joint 
session of the Central Council of Local 
Self Governments and the Fifth Confe
rence of the State Ministers of Town and 
Country Planning held in 1965. As per 
the decision of the above joint session, 
the draft Bill was considered in detail by 
a Committee of Ministers of Local Self 
Government from the States of Bihar,
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Tamil Nadu, Maharashtra, Rajasthan, Har
yana ana West Bengal. After considering 
the recommendations of the above Com
mittees and after examining the relevant 
provisions under existing laws, the Govern
ment came to the conclusion that there 
is urgent need fot introducing a compre
hensive legislation which would establish 
authorities both at the Centre and in the 
States to provide foi the prevention, abate
ment and control of pollution of riveis 
and wells from the existing and new dis
charges of demestk and industrial wastes.

As the* subjcct matter of the Bill fall* 
in the State List of the Constitution and 
the Parliament can legislate on this sub- 
jeet only aflei two or more States have 
passed necessary Resolution in pursuance 
ot C lause 1 of At tide 252 of the Consti
tution, the Ccntial Cio\ernment circulated 
the outlines of the Bill to the Slates for 
their comments and passing the required 
Resolution. The State Legislatures of 
(Hijarat Haryana. Jammu and Kashmir, 
Kerala and Karnataka had pass
ed such Resolutions under Article 252(i) 
of the Constitution, when the Bill was 
mtioduced in Rajya Sabha in December, 
1969. Sincc then the State Legislatures 
ot Assam. Rajasthan. West Bengal, Tri
pura, Madhya Pradesh Himachal Pra
desh, and Bihar have also passed such 
Resolutions. The Act, when passed with 
the proposed amendments, will apply at 
once to all these States and Union Terri
tories.

Kfforts to persuade the remaining states 
to follow suit are continuing so that there 
may be a uniform legislation to prevent 
and control the pollution of water cours
es etc. throughout the country.

The Government introduced the Preven
tion of Water Pollution BUI, 1969, in the 
Rajya Sabha in December, 1969. The 
Rajya Sabha referred the Bill to a Joint 
Committee of both the Houses ot Parlia
ment and the loint Committee examined 
the Bill thoroughly and submitted its re
port in December. 197?.

I take this opportunity to thank the 
Chairman and members of the Joint Com
mittee for the very detailed and painstak
ing manner in which they have examined 
the whole Bill and favoured us with a 
Comprehensive Report. The Committee 
examined a large volume of oral and 
written evidence representing various sec
tions of the society likely to be affected 
by the implementation of the Prevention of 
Water Pollution Bill, besides making on- 
the-spot visits to important industrial 
centres where pollution was reported to be 
heavy. Hence, 1 am sure the House will 
join me in extending our sincere thanks 
to the Joint Committee for their valuable 
Repoit.

I would like to mention some salient 
features of the Bill: The Bill seeks to
establish a Central Prevention of Water 
Pollution Board with necessary technical 
and administrative set up. The main 
function of the Central Board is to promote 
cleanliness of sti earns and wells in diffe
rent areas of the States. The Central 
Boaid is also to lay down stream stan
dards. Besides advising the Central Gov
ernment on matters pertaining to watet 
pollution, the Central Board will also co
ordinate the activities of the State Boards 
and also provide technical assistance and 
guidance to them. The Central Board will 
also act as a State Board for Union Terri
tories. The Central Board will consist of
16 members besides a full-time Chairman. 
Provision exists to represent all interests 
concerned with the problem like industries, 
agriculture, fisheries and public sector 
undertakings on the Board.

Similarly, State Boards will be consti
tuted with 16 members besides a full-time 
Chairman. Compared to the C'entral 
Board, the duties of the State Board will 
be more of an executive nature. They 
will plan comprehensive programme for 
the prevention, control and abatement of 
pollution of streams and wells in the State 
and secure execution thereof. It will ad
vice the State Government on matters of 
pollution. The State Board would have 
the duty to inspect sewage or trade efflu
ents, works and plants for treatment of
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sewage and trade effluents etc., and 
also evolve m.:thods of uti lisation of sewage 
etc. It wi l l also advise the Stale Govern-
ment on the location of industries which 
arc likely to pollute streams and we ll s. 

Some contiguous States or U nion Terri-
to ri c . .; may prefer to establ ish a Board for 
the Region with ~~ view to effectively pre-
ve nting and controlli ng water pollution in 
common water basins. H ence, there is 
pro visio n in this Act for the estab li shm ent 
of Joi nt Boards. 

I may also men tion th at unde r the p-ro-
visio ns of the Bill not on ly new imlust rics 
v> ill be cont rolled but even existin g in dus-
t ries wh ich a re letting o ut thei r wastes into 
wa ter courses will. be covered. There a rc 
provisions by which eve n Govern ment 
Depa t1mcnh lik e Sewage Plants and Pub-
lic Sector Undertak ings hm·e to ensure 
tha t their disc harges a re :1dcq ua tely treat-
ed before they are kt out into the streams. 

T here is provi sion for se ttin g up of 
laboratories both by the State Govern-
me nts a nd Centra l Go\-ernm ent ;mel 
a lso by State Boards and Central 
Board. These laborato ries wi ll an a-
lyse the sa mpl es collected by the enforce-
ment agency of the Board s with a view 
to determining whether pollution is being 
caused or not. On the basis of the ana-
lys is report of the laboratories, the cases 
will be la unched in the courts for prosec u-
t io n of persons who a re causing poflution. 
Besides, the laboratories will ass ist in re-
search :1nd de\·eJopment programmes. 
15 hrs. 

expenses. 1 would also li ke to tahc this 
opportunity to mention that the Govern-
ment is proposing to bring in separate le-
gislatio n in ncar future to enable the lev y 
of a cess. 

With these words, I move : 

'That the Bill to provid e for the 
prevention and control of w::~ ter pollu -
tion <tnd th e mainta ining or res toring of 
wholesomeness of water , for th e estab-
lishme nt with a view to ca rrying out the 
purpo~c s aforesa id , of Boards for the 
preve ntion and cont ro l of wa ter pollu -
tion, for confe rring on a nd ass igning to 
such Roa rd s powe rs and function > relat-
ing thereto and for matte 1·s con nected 
therewith, as passed by th e R ajya Sabha, 
be take n into considerat ion·'. 

MR. D EPUTY-SPEAKER \-1Jtiun 
moved 

"That the Bill to pro vide fo r the pre-
\·cnt io n and cont rol of water pollution 
and the ma intaining or restori ng of 
who lesome ness of water, fo r the e:.;tab-
lishm e nt with a Yicw to carrying out the 
purposes afo resaid , of Boards fo r the 
prevention and control of water pollu-
ti o n, for conferring on a nd assigning to 
such Boards r owers and functi ons re-
lating there to and for matters conr.<.:cted 
therewith, as p;.sscd by Raj ya Sabha, 
be tak en into conside ratio n' '. 

DR. SARADlSH ROY (Bolpur ) : We 
support th is Bill. Whil e supportin g the 
Bill, l would like to sa y : why is the 
Minister of Works and Ho using p:loting 
this Bill? When th is Bill was fi rst intm-

\.Yhilc stringent measu res have been d uced and discussed in this H o use. at that 
provided to preve nt po llution , care has time, the Cabinet Minister who was in 
also been taken not to sti!le industria l charge of Works and Housing a nd Heal! h 
growth. T ime will be give n to the a nd Famil y Planning introduced it. ]n 
ex isting indu stries to apply f01· conse nt the Join t Committee of botb the H o uses. 
J fter the setting up of the Boa rds. experts from the Ministry of Health assist· 

cd in the deli be rations of the committee 
The Ce ntral and State Governments to formul ate this Bill. Even foreign tech-

have been enabled to make buclgetmy con- nica l experts were cal led to give their 
trib utio ns to the Boards for meeting their :1 dvice before the Jo int Select Committee 

--- ·--- ----~ 

•:• Moved wi th the recom mendation of the Preside nt. 

.. 

) 
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[Dr. S"raJish Royj plant. and there are chemical factories. 
:111 d. ih .: subject bcin1,: a tech nical one , it T he e fll ucnc.: i"mm th e :;~ plants is thro wn 
shou ij h:ti"C been pil oted by the Mi nister into the fields a nd as a restl lt the c rops 
of H c::d th. Even at this stage, L would are dama ged. The Mi nistry of Pe troleum 
instst t h;tt when thi s Bill is enacted into and Che mical s had to offer a n amount of 
lav.. h im ple me ntation should be e nt rust-
ed h the .Minist ry of H ealt h bec;,use it 
1" ;; scie ntific and technical subject and 
the :.1.ll icc of the expe rt s from the Minis-
try of Health wi ll be very much helpful . . I 
:tm tolJ th at orders wer·e passed th at this 
subject will be deal t with by !h is Mi nis try 

Rs. 5 1<1 khs as compensat ion in one year 
a lon.: fo r t he dam:~gcs caused in thi s 
manner. T hat is the state of afTai rs a nd 
this shows the m agnit ude of the sort of 
pollution w hich is being caused , w hich is 
pre l'<t ili ng in a ll p arts of the country. 

but I hope the orders wi ll be modified and It appea rs from the Mini ste r's sta temen t 
th.J.t th is Bill when enacted 'h ill be 111 that the Government is ve ry n~luctant to 
ch ;,·!,'e of Minis try of Heal_t h. Thi s a lso e nforce thi s ;\cl. Jt took them 12 yea r> 
.. ,tw,, ' that this Gove rnment is no t so much to bring this ,\ ct here. Even after the 
s.cri'"' ' about the im ple mentatio n of this subm iss io n of the Report of the Joint Com-
law beca use it is a technica l subject and mitt ce more 1han o ne yea r had passed for 
the Min istry wh ich is provided with the I his Bill to b~ bro ught u p in thi s fo rm. It 
tec"r.: ca l personnel shou ld have been 1n 'ho11·s that the Governme nt is relucta nt it~ 
c h~,-~ t of this Bil l. thi s rega rd. 'V.lc have a n ap p1·ehens ion that 

WJ ter· pollutio n-not only wate r pollu-
tion b ut the po llutio n of the atmosp here 
is ;;l;o ve ry much menacing. l would , 
the r:.: :"o rc. suggest th at the Gove rnment 
;- hould take up prevention of atmospheric 
po intion a lso . Wate r pollution is ve ry 
m t'-h menacing with the ha phazard grow•h 
of md ustries and the extensive use of 
fer!.li,ers a nd pesticides. It is not onl y 
me nac ing fo r hum an-beings but it is aiso 
me ~:J ci ng to the a nim al life, the acquati c 
life ,:n d eve n to the so il. We have s.:en 
in C .. icutt:\ , in t he ri1·er Hooghl y. about 60 
m i ' , >~ bovc Calcutta, about 40 yea rs ago, 
pllr.: / of 'H ilsha" fi sh was ava il able. 
".;,w. ,,d ;\ys, th ere a re no fi sh because ma ny 
indw:ries h:l\e srr ung up o n both sideo 
of the rive r and with the ind iscriminate 
disch::r!!e of the industrial etnuents into 
ibe ;<\c r·. the fi sh species have va nished . 

/\fai n we have seen in Rajasthan the re is 
a ra:; ,,n facto ry a t Nagda. About 15 mil es 
away f ro m the facto ry the industrial 
effi ucn t~ a re drained into a canal and the 
rxople res iding on bot h ~ id es of the canal 
prevent even the cattle approach the 
:--tream. because man y of the cattles have 
d ied after drinking the wate r from that 
pl ace. T ha t is the problem. In W est 
Bcng;d there are various underta kings. For 
c J.~I ;plc, at Dimapur there is th e fertili ser 

this will no t be prope rl y implemented . 
The re a re var ious Acts which have a lread y 
been passed. T ake the Food Adulterat ion 
Act. T ake the Drug Adulterat ion Act . 
Take various acts a imed at removing bl ack-
ma l kc tin g. :1d ul tc rat ion, cotTUfllion etc . 
Al l these Acts are there; but still they arc 
not impleme nted. Eve n in thi s capital 
c ity we ha\·e see n c::tses o [ adulteratio n of 
food. Adu lte rated stuffs are being sold 
in many parts of the co untry a nd ye t 
Go,·crn ment is not imp lement ing the pro-
vi >ions of those Acts. Om appre hens ion 
the refo re is th a t the prese nt piece of legis-
la tion may also meet w ith the same fate. 
Of course thi s piece of legislat io n is a 
good one bnt it is due to Governmenfs 
re i uctance that m a ny such pieces of lcgi , Ja-
tion have not been im plemented. We 
a pprehend that the same fate migh t be-
fall to thi s Bill. 

vVe have seen m a ny indust ri es \lhich 
ha1e got the Affluent TreJtment Pl ants. 
But they are onl y show-pieces. T hey do 
not operate these pl ants . Those w ill be 
expe nsive. O ne docs it to avoid certain 
<\c ts which may be enforceable against 
them. They construct certain suc h treat-
me nt plants but they do not use them at 
all. \Vc have seen thi s whe n we were 
going on ro und in connectio n with the 
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Joint Committee meetings. 1 request the 
Government that they should not be idle, 
but that they should take vigorous and 
immediate steps so that these industries 
may be forced to treat their affluents pro
pel ly.

It is heartening to note that 7 more 
States have agieed by Resolutions of their 
own for this Act But the main thing is 
this. It is the implementation of the pro
visions of this Act. The Act 4s a good 
one and if there are certain weaknesses 
which arc found, they should be removed. 
There was one amendment moved in the 
other House. The Bill as passed by the 
Joint Committee provides for an expert, 
as the Chairman of the Board, Central 
Board and State Board.

It was not an expert body but the 
person represented is an administrative ex
pert. That is all. In this way, they have 
diluted it when the Bill is brought before 
the House. My apprehension is only this 
that this may not be properly implement
ed.

With this warning, 1 support this Bill.

SHRI B. V. NAIK (Kanara): Sir, like 
other progressive legislations, I welcome 
this Bill. This is something which should 
exercise the minds of all of us. Will we 
be in a position to put it into effect first 
of all to the existing industries in this 
country, particularly, those involved in the 
manufacture of chemicals, paper, fertiliser, 
rayon and cement? What are we going to 
do about the existing industries* where, 
particularly, the costs of industrial products 
go on rising. If anti-pollution measures 
are taken, it would only mean involving 
heavy costs. Will the Government, for 
example, think of having anti-pollution 
measures like the recycling anti-pollution 
measures to be carried out at the cost of 
the Government and executed by either the 
State Governments or by the Central 
Government and thereafter will they re
cover the costs from the concerned 
management of the industries? This is 
very necessary as far as future planning is

concerned. We have been assured, parti
cularly, by the persons in the Hanning 
Commission that for any project, no licen
sing will be given unless of course, the 
project report contains a provision for 
taking adequate anti-pollution measures. 
This is one of the points which I would 
like the hon. Minister to clarify.

Secondly, I would like to point out that 
over the course of years, there has been 
pollution and there are certain industries 
right now in the process of execution either 
along the coast or along the river banks. 
According to the present method of execu
tion itself, it will destroy the aquatic lives 
either in the sea or in the streams. 
Whether it is possible at all, recording to 
this Act which provides for the States as 
well as the Central Board to see to it that 
before production starts, it should be seen 
that the aquatic life is not destioyed. Take 
for example the caustic soda plant in 
Noith Canara District everything is going 
at least to a distance of 25 to 30 miles in
side the sea. Will it not destroy the 
aquatic life ? My estimate is hundreds ot 
lives will be destroyed. Of course I am 
making an underestimation of this number. 
Thousands of lives will be destroyed here. 
We want an industry. At the same time 
we want our fishermen to survive.

In these circumstances, is it not possible 
during the stage of execution ot a parti
cular industry that before it goes into pro
duction, we should see to it that these 
anti-pollution measures are carried out so 
that there is no danger particularly to the 
fish. This is the source of livelihood of 
the poor people there. Similarly, 1 would 
like to point out that there would be 
examples galore, but they would be only to 
generalise all these problems. We are 
reminded of progressive legislations which 
invariably suffer in developing countries 
because of want of proper implementation. 
While X very much appreciate the concern 
that has been shown as evidenced by the 
fact that hi each State, certain State 
boards have been constituted, I would like 
the hon. Minister to explain one point 
which he was good enough to stress, and
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1 would request him to kindly elaborate 
it and tell us what the meaning of the 
cess is, from whom it is to be 
recovered and how it is going to 
be utilised, whether it is only for the 
purpose of meeting out the costs of the 
various State boards and the Central board, 
or whether it will be utilised also for the 
purpose of execution of these anti-pollution 
measures.

In this conncction, 1 would like to draw 
your attention to one clause which relates 
to prohibition or regulation of bathing in 
any stream or well or ashing or any 
cleaning therein of things of any class or 
description or the putting of litter or other 
objectionable matter. In our country, 
tiaditionally people have bathed themselves 
cither at the ghats of Banaras or the holy 
rivers or in water from wells. These 
people cannot afford their own bathing 
tooms and they cannot afford to have their 
own private hammam rooms, and it should 
please be ensured that they are not 
harassed on account of a legislation like 
this. Actually, it is not pollution at all; 
the organic matter of human beings does 
not pollute. It is only the chemical or in
organic matter which pollutes. Organic 
matter is not a pollutant, and even environ- 
nientologists will be able to know it that 
decaying matter is not n pollutant as far- 
as nature is concerned. In these circum
stances, I hope we shall not throw the baby 
with the bathwater, but we shall see that 
these poor people are not put into any 
inconvenience because of the implementa
tion of this particular clause deeding with 
prohibition of even bathing whidi has 
been a traditional system in this country. 
Our people have always bathed in the 
open; a large number of villagers always 
bathe in the open. So, the implication of 
this particular clause on the common 
people of this country may also be consi
dered.

With these remarks, I support the Bill.

DR. RANEN SEN (Borasat): While I 
was reading this Bill, I was wondering what 
had happened to our Government. As

usual, our Government bring forward a 
good legislation very late. Secondly, when 
they bring forward legislation, they bring 
it forward in a halfhearted manner. To
day, the menace of not only water pollu
tion but also air pollution or atmospheric 
pollution is exercising the minds of people 
all over the world, and India is no excep
tion. This Bill deals with only the question 
of water pollution. May I know what is 
going to happen to air pollution? Is it 
not intertwined? The hon. Minister will 
say that he would bring forward a BiU 
for this purpose later on, wherein the 
question of atmospheric pollution will be 
dealt with adequately. Till then, what 
would happen? Is it not intertwined? It 
is known to everybody, every person of 
science that the smoke that makes its way 
up from any chimney from any factory 
producing rayon or nylon or steel or any
thing else gets absorbed in water and the 
water is polluted. That is a known fact 
That was why in 1968, in the UNO, the 
Swedish delegation brought up this ques
tion of pollution of air and water, and in 
1969, the UNO accepted unanimously the 
proposal that each Government should 
move very carefully and thoroughly so as 
to eliminate this menace from their own 
country.

In 1968 or 1969, Dr. M. N. Rao, the 
then Director of the Indian Institute of 
Hygiene and Public Health, Calcutta, made 
a survey under the instruction of the 
Government of India about air and water 
pollution and his report dealt mainly with 
air pollution, because he was collecting sam
ples of air from the city of Calcutta whose 
air is as polluted as anywhere else. In a 
report given out by the UNO, it was shown 
that the air of Bombay or Calcutta was 
almost as bad as that of the city of New 
York.

If we take this into consideration, may 
I know what happened to that report of 
Dr. M. N. Rao? I am told reliably that 
a BiU was circulated by the Government of 
India to each State in wfcich both air and 
water pollution was dealt with. The 
Minister only said that the Bill dealing 
with water pollution was circulated to

1895 (SAKA) Water Pollution 250
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States. But I was told that the Bill also 
dealt with air pollution. What has 
happened to that Bill? What is the reac
tion of the States?

Dr. Saradish Roy said something about 
the Calcutta water, river water, how the 
wonderful hilsa fish, the mention of which 
produces saliva in every Bengali’s mouth, 
has become completely extinct.

SHRI RAMAVATAR SHASTRI 
(Patna): In others' mouths also

DR. RANEN SEN: Yes. Non-Bengalis 
have also become fish eaters; that is the 
worst position we are having in our State.

There is a report of the Bombay Corpo
ration that in the rivers XJlhas ,uid Kaly in 
Kopali and Kalyan—our Bombay friends 
will know—fish are dying. The sea-bed of 
Bombay has become polluted. So as I 
was saying, the whole thing is intertwined 
and unless we tackle air and water pollu
tion together, nothing is going to come out 
of this Bill, because there is no watertight 
compartment in regard to this matter be
cause the citizen of Bombay whc takes the 
polluted water also inhales the air which 
is polluted.

In the UNO report, there is mention of 
a very interesting point. Referring to 
developing countries, it is stated in the 
report that the metallurgical industry 
developing in India is creating a menace 
of water and air pollution. Is it known to 
the Minister that almost in every public 
sector unit producing various types of 
drugs, chemicals, metallurgical products 
and so on. simple methods of treating 
effluents do not exist? I had the opportu
nity of visiting a paper mill, NEPA, which 
has an apologia of treating effluents. As 
you know, paper, rayon, nylon and chemi
cal factories produce the worst type of 
toxions gases and effluents. It is known 
that in Bihar two or three years ago, the 
effluents from the Barauni refinery created 
havoc in the Monghyr and Jamalour dis
tricts and several people died. There was 
a fire.

SHRI RAJA KULKARNI (Bombay— 
North-East): Ganga was burning.

DR. RANEN SEN: Yes. Water is used 
to put down fire. Now the water- itself 
started burning very furiously.

These are public sector organisations. 
We know that in regard to this question of 
air and water pollution, there are two 
main things which Government should 
understand. Otherwise, this Bill will be
come ineffective. The first is the poverty 
existing in the rural side. What do the 
people do? Because of poverty and igno
rance, they do not have latrines. This is 
it source of water pollution in almost every 
village. There is a report from Rajasthan 
that in the village Benapura seven children 
died because they took polluted water from 
a stream because of poverty and ignorance. 
Our people are like that. They do not 
have latrines properly made. So that is 
one danger from poverty.

Another danger is from the greed of 
capitalists to mint profit. In this Bill, 
there is a reference to punishment to be 
meted out to people who own factories or 
Industries in certain circumstances.

It is known that everywhere the 
employers do not try to attend to this 
important work of treating the polluted 
water. Therefore, an exemplary deterrent 
punishment is called for. A deterrent 
punishment is called for in the case of 
those industries ami industrialists who 
refuse to treat the effluents properly, the 
effluents that emanate from their factories, 
mills and plants.

As I am more or less connected with 
these things, I was reading the report of 
the UNO on this subject, wherein they say 
that all types of toxic chemicals, oils, 
carbon dioxide, carbon monoxide are 
emanating from the cars and trucks that 
ply on our streets. Gases and exhaust 
fumes emanate from the vehicles. Sulphur 
dioxide, insectisides, DDT—all these things 
are creating a havoc and pollute onr water 
more so in India where there is scarcity 
of pure drinking water in villages and 
towns.
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Nearly ten yean back, Dr. Sushila 
Nayar, when she was the Health Minuter, 
Was making a report in which she said that 
of All the cities and towns of India, the 
city of Howrah which is opposite Calcutta, 
U the epicentre of cholera epidemic. What 
is the reason? Though it is a big city, 
with more than five lakhs people living 
there, there is no arrangement for pure 
drinking water.. Along with this Bill, 
would the Government think over the ques
tion of supplying pure water to the towns 
and villages? I have cited Howrah as an 
instance.

Another aspect which we have to consi
der is this. Night soil is causing havoc in
the towns and in many cities also. The
rightsoil is dumped in shallow trenches in 
many towns in India. When there is rain, 
there is seepage of water and rubbish and 
all this creates another complication. All 
the potable water sources arc destroyed
in d contaminated and polluted.

Therefore, firstly, I have said that there 
is no watertight compartment or airtight 
compartment between air and water 
pollution. You have dealt with one and 
left the other, which also pullutes the 
water, and when you bring that Bill,
sufficient damage will have been done by 
those industries that are growing in our 
country.

Secondly, Mis. Gandhi, the Prime Minis
ter of India, has referred to one aspect in 
her speech in Stookholm in that particular 
conference to which I referred earlier—the 
UN conference on anti-pollution. She 
made a big speech and I am quoting only 
one sentence which runs as follows:

“Are not poverty and need the greatest 
pollute is?” i  say she was right. Poverty 
is one of the greatest polluters. Therefore, 
both these things have to be dealt with. 
Unfortunately, in this Bill, the other fhfog ™  hon* 
has not been dealt with. The question of the point< 
industries has been dealt with. Firstly, it 
is partial. Even then it is more partial in 
this regard.

61 LSS/73-9.

Then, I come to one or two clauses of 
this BiU. I have not beet* able to under 
stand the Minister on one aspect.

SHRI B. V. NA1K : This is about pollu
tion and not sanitation.

DR. RANEN SEN: How do you de
marcate between pollution and sanitation? 
What a wonderful argument you are ad
vancing, as if pollution does not affect 
sanitation ?

We know that in this BiU it has been 
slated that polluted water must not be used 
for certain purposes and all that

In Delhi, water is supplied to the garden 
round our bungalows and the bungalows 
of the Minister. What is that water?

That is water from the sewage. Why do 
you supply water like that? That is conta
minated water. The Minister should look 
into this. 1 am charging the Government that 
polluted water is being supplied to irrigate 
the flower and vegetable gardens around 
the bungalows of Ministers and Members 
of Parliament

Then I take up clause 24 of the Bill; 
it is on page 16. Sub-clause (1) of 
clause 24 seems to be all right but sub- 
clause (2) seems a little contradictory. 
Sub-clause (2) says:

“A person shaU not be guilty of an 
offence under sub-section (1) 
by reason only of having been 
or caused to be done in aU the 
following Acts, mainly cons
tructing improvement or main
taining........ ”

The land belongs to an industrialist or 
a businessman. There is a stream and it 
carries the effluent. You do not say that 
the effluent has to be treated, if the indus
trialist wants to put up building and if the 
effluent is seeped inside the earth why 
should that not be considered an offence?

Minister may kindly explain

Under clause 33, the Board may make 
an applicaion to a Court not inferior to 
that of a Presidency Magistrate or a



Magistrate of the First Class for restrain- the Minister has brought forward this Bill 
ing a person who is likely to cause such at the appropriate time, and I  congratulate 
pollution. A* soon as the Board goes to the Minister for having brought forward 
the Magistrate that person may go to the this Bill. He has brought this Bill for the 
High Court The whole thing remains in prevention of pollution of water and he 
the same status quo* Xn the mean time the has promised to bring another piece of 
effluent goes on. What is the u)ea? Why legislation to stop the pollution of air. 
should not the Board or the State Govern- But why has the Minister not mentioned 
meftt be empowered to do something anything about the pollution of politics? 
immediately to stop the mischief ? Clause Now politics is being polluted by the oppo- 
41(1) contains some penal provisions. It sition parties. Is he going to stop that 
says: pollution?
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“a person who violates the provisions 
will be punished with imprison* 
ment for a term which may 
extend to three months or with a 
line which may extend to Rs, 
5,000.”

Why shodld the word ‘or’ be put? He is 
the worst criminal in the society and if he 
commits this nuisance and creates this 
menace to society he should be punished 
with both. 1 suggest that this should be 
three months imprisonment and a fine of 
Rs. 5,000. We know the Magistrates and 
their class affiliation, their outlook and 
their upbringing. It has been our ex
perience in labour matters that whenever 
the case goes to the Magistrate and there 
w this provision they fine Rs. 500 or Rs. 
5,000 which the employer pays merrily 
and goes on. If you put ‘and’ the 
employer will feel that either he or his 
manager will have to go to jail and suffer 
imprisonment.

The hon. Minister should see that all 
the loopholes are plugged so that there are 
no contradictory or irreconcilable position 
between any two classes. Secondly the 
sooner the Bill dealing with air pollution 
is also brought the better for us. Other* 
wise this is a half-hearted and haphazard 
way of dealing with water pollution. 1 
have offered some criticisms of the 301. 
This is a step forward. But let not the 
Government take one step forward and 
two steps backward.

SHRI M. RAM GOPAt REDDY 
(N&amabad); Mr, Deputy-Speaker, Sir,

We are thinking that water and air are 
being polluted only by industries and not 
by anything else. It is not as if every 
factory is situated on the banks of the 
rivers. We have over 500 eternal rivers 
which flow all the 365 days, and they are 
being polluted by the human beings. In 
the olden days Ganga water was considered 
to be amrit. It was the belief that anyone 
who takes Ganga water will remain immor
tal. Now the Ganga water is so much 
polluted that sometimes it is not fit for 
human consumption even though there are 
no big factories on the banks of the Ganga 
or Yamuna.

The mam reason for the pollution of 
water is the increase in population. During 
the time of Ashoka the population of 
India, including Pakistan and Burma, was 
only one crore. During the time of Akbar 
it rose to three crores. At the lime of the 
British it reached 30 crores. Within a 
period of 25 years it has increased to 60 
crores. Unless and until this increase in 
population is controlled, you cannot con
trol pollution.

It is not only motor vehicles and factories 
that emit carbon di-oxide. Human beings 
also inhale oxygen and emit carbon di
oxide. The plants, on the other hand, 
inhale carbon di-oxide and emit oxygen. 
So, it is necessary to have more and more 
plants. Yet, we have consistently des
troyed all the forests. Once more than 
two-thirds of our land was covered with 
forests. Now it is less than one-third. It 
is only the green leaves which can absorb 
carbon di-oxide and release oxygen* which
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is needed by human beings. Has the 
Minister any plans for afforestation, like 
the Vana Mahotsava of Munshi, which we 
have forgotten? Unless we plant more 
trees, we cannot stop air pollution on the 
other hand, it will increase.

In Japan during the peak hours the 
traffic policemen on duty carry with them 
oxygen so that they can breath some fresh 
air. Unless we take timely action, we may 
also have to face a similar situation before 
very long.

We should take stringent measures 
against those who pollute water and the 
atmosphere. But what is happening in the 
case of adulteration? Most of the people 
who indulge in it are going scotfree. At 
the same time, poor people are being given 
the heaviest punishment. Recently, a milk 
maid in the Nizamabad area was found 
selling milk which was mixed with water. 
The magistrate imposed a fine of one 
thousand rupees and imprisonment for one 
year, and another year in case of default 
in payment of fine. This is the type of 
punishment our courts are giving for small 
offences. Of course, if a dairyman mixes 
water with milk, we should punish him. 
But an illiterate woman, the milk maid, 
was given such a severe punishment A 
fine of Rs. 25 would have been more than 
enough as a sort of warning to her. Here 
also, our Magistrates in courts are compe
ting with the so-called radicals who are 
uttering day in and day out nil sorts of 
nonsensical things. Therefore, I  am afraid, 
when this Bill becomes an Act, these people 
will take undue advantage of i t  The 
food inspectors, the excise inspectors all 
these fellows, have become dens of corrup
tion. I am sure, this Department will also 
have a lot of corruption in i t  Neither 
water will be purified nor pollution will be 
stopped. But bribery and corruption will 
increase 10 times. This is another 
Department that will be giving an oppor* 
tunity to its employees and officers to make 
money.

The implementation side is very 
important The Bill is very good. If the

Bill is very good, everything cannot be 
good. The implementation side of it is 
very important. I am sure, it will not be 
implemented properly. It will be misused 
leading to the misery of the people.

SHRI RAJA KULKARNI (Bombay— 
North-East): Mr. Deputy-Speaker, Sir, I  
welcome and support this measure. It is 
no doubt a progressive Bill.

For a long time, in the early days of 
industrialisation, it was thought that so far 
as the health hazards which affect the 
workers working in the factories are con
cerned, they could be met with factory 
legislations and the civic hazards arising 
out of industrialisation could be adequately 
handled by municipal legislations, by 
having proper locations of factories outside 
the towns and cities or by laying down 
certain conditions about sanitation and 
other things. Now, the pace of industriali
sation has come to such an extent that 
reither the civic legislations, the civil laws 
about sanitation and other things, nor the 
factory legislations could prevent such 
hazards which are meant for the whole of 
the population. Around the chemical 
factories, this pollution phenomenon is of 
a recent origin.

I would like to inform my hon. friend, 
Shri Ram Gopal Reddy, who said that 
water was pulluted by human beings, that 
water is not polluted by human beings. It 
is true that human beings take bath and 
even wash their dirty linen in the river 
waters. But it does not mean that water 
is polluted. The water has the charac
teristics of cleaning everything. The word 
"pollution” has a specific meaning. The 
water loses its characteristics and its pur
poses and services to humanity, because of 
chemical agents going into the water. 
Therefore, this pollution phenomenon is 
confined to the growth of chemical indus
tries.

Of late, in the last 15 years, as my other 
colleagues have said, the United Nations 
has drawn the attention of the whole 
world and of all the Governments in the 
world, to prevent this , phenomenon of
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pollution and tt> take strict measures to are built only by the Housing Board, 
that in the process of industrialisation, the Houses are coming up only for »nrfny<yt  ̂
civic hazards do not spread to the whole workers who have to stay there and Who 
population. The United Nations has have no option but to stay there. Only 
passed resolutions. As has been stated, It such types of houses are coming up in 
is true that our Prime Minister also atten- Chembur area. No private persons are 
<fed the Stockholm Conference of the building houses in the Chembur belt be-
United Nations and drew the attention ol 
the whole world to this phenomenon ot 
pollution. But 1 am sorry to say that it 
took 12 years for this legislation to come 
before the House. Even then, it is better 
late than never. I  agree with Dr. Ranen 
Sen that the two phemenona of pollution, 
the water pollution and the air pollution, 
Should not have been separated. It is 
the chemical industries which are res
ponsible for water pollution and the 
same industries are creating air pollution 
problem also. Those very industries are 
creating simultaneously the problems of 
water pollution and air pollution. So these 
problems cannot be dealt with in water 
tight compartments. We deal in this 
legislation only with water pollution. We 
are told that there would be a separate 
legislation or separate machinery or sepa
rate board for air pollution and others. 
That would not be effective. Therefore, I 
would like that Government should make 
certain amendments so that even preven
tion of air pollution is also brought in at 
the same time. That will make the 
measure more effective and the people 
staying in the surroundings of these 
cnemical complexes, petro-chemical com
plexes, will not suffer from health hazards.

I am coming from Bombay where there 
are thiec big industrial belts which are all 
polluted. Therefore, I am very much 
concerned with it. The people are suffer
ing from the effects of water and air 
pollution together. There is the Chembur 
chemical belt where the country's greatest 
petro-chemical complexes are established 
with their big factories, including the ferti
liser factory. In the Chembur area 
private people are not building houses. 
Anybody who wants to stay there for a 
long time will not build a house. Houses

cause they cannot breath fresh a»r, they 
cannot get good water. Every evening 
there is the bad and obnoxious smell. 
Therefore, thej are reluctant to stay in 
the Chembur area.

Nothing has been said about water 
around the sea coast. In Chembur, about 
ten miles round about the sea coast, the 
whole water is polluted. For ages to
gether, the industry was the fishing 
industry. Now the fishing industry has 
vanished, and all the fishermen have been 
crying that their ancestral industry is gone. 
They have not been compensated for it. 
The water cannot be used even bv other 
industries also The sea coast water can
not be used for any purpose.

When watei pollution is defined as water 
from a well or stream, I do not know 
whether river water is also included; I do 
not know if, undei the definition ot iaeam 
water, river water also cc ne^

\p«ut from the Chembur belt there is 
another induslaal belt known as Bclapur 
patti where also we have big petro
chemical complexes—NOCIL, P1L, 
Hardilia, etc. As a result of the trade 
effluents going into the Thana Creek area, 
all industries theie, salt-pans, are affected; 
the whole area is spoiled. The salt-pans 
are gone; the fishing industry is gone. 
Now the people in those areas, the villagers 
who have been living there for generations 
together have nothing to live upon. Apart 
fiom its effects on the industries, it has 
affected their health also. The villagers 
have never before suffered from those 
diseases from which they are suffering now. 
The villagers are not working inside the 
factories. Still they are suffering from 
diseases which come out of air and water
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pollution in that area. The third industrial 
belt area in my constituency which is 
affected, is near Kalyan to which a refe
rence was made by Dr. Ranen Sen, where 
all the dye-stulf industries, and the rayon 
industry like National Rayon Century 
Rayon and the Indian Dyestuffs are all 
located. What is the result? The Ullhas 
river whose water was used for drinking 
for generations, whose water was used for 
irrigation for generations, whose water was 
used by other industries, has become so 
much polluted that its water can no longer 
be used either for drinking or for irrigation 
or even by other industries. That is the 
icsult. So, all the three industrial belts 
which are the petro-chemical complex belts 
in my constituency are to-day suffering 
fiom this pollution. Therefore, my request 
is that it should be made more effective and 
purposeful so that the people will get the 
benefit.

ricvention and control by appointing 
Boards at the Central and States level is 
all right for the future. But what aboue 
those industries which already exist for the 
last 15—20 years?

What should be done immediately in 
regard to them? What kind of research 
should be there? For the last 15 years we 
have raised this question here and even 
outside. We were told that they are doing 
some kind of collecting statistics and infor
mation. This stage of collccting informa
tion and facts should go and we should 
come to the next stage in industrial re
search. Research in industries has so far 
been confined to improvements in produc
tion and technology. Even with regard to 
the chemical industry, the research activity 
is carried only for production or techno* 
logy. No research was simultaneously 
carried out during the last 20 years about 
the effect of industrial products or the 
industrial processes on the people outside 
the premises of the factory and on the 
population as a whole. This is a new 
dimension of research which has not been 
effectively dealt with. How to tackle this 
new dimension of industrial research is a 
matter for the Government to study.

It is true that now the Central Board 
would be established. Sir, we all know 
and we have seen the working of factory 
legislation for the last 80 years. The 
Board may come up and inspectors may 
be appointed under it. But I only want 
to say that the whole machinery should 
not meet the same fate as that of the 
factory inspectorate.

DR. RANEN SEN: Trade Union repre
sentatives should also be there.

SHRI RAJA KULKARNI: To-day if
there is any improvement inside the fac
tories, it is not due to the factory legis
lation, it is all due to the requirements of 
efficiency of production that the employer 
seeks. The factory legislation has not so 
far effectively dealt with the question of 
light or air or drinking water nroblem or 
any hazard to the health of the worker 
working inside the factory. The factory 
legislation has not succeeded. We would, 
therefore, like tightening up of the 
machinery under this legislation. We 
would like some kind of a machinery 
where peqplc's representatives including 
those of workers should be associated in 
the working of this machinery.

With these words and observations, I 
support the Bill.
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SHRI K. GOPAL (Karar): Mr. Chair- 
man, Sir, before I welcome this BiU I 
would like to welcome you to the Chair.

I  would briefly state within a  few 
minutes with regard to penalty clause— 
Clause 41. Dr. Ranen Sen also pointed 
that out. It reads as foUows:—

“41(1) whoever fails to comply with 
any direction given ander sub
section (2) or sub-section (3) of 
section 20 within such time as 
may be specified in the direction 
or fails to comply with any orders 
issued under clause (c) of sub
section (1) of section 32 shaU, 
on conviction, be punishable with 
imprisonment for a term which 
may extend to three months or 
with fine which may extend to 
five thousand rupees or with both 
and in case the failure continues, 
with an additional fine which may 
extend to one thousand rupees for 
every day during which such 
failure continues after the convic
tion for the first such failure.*'

My submission is that the penalty should 
be imprisonment for a period of three 
months and fine. Of course this takes 
care of the individuals contravening the 
provisions and it also takes care of the 
companies. But, with regard to offences 
commited by Government Dapartments, it 
has been stated as follows in clause 48:

“Where an offence under this Act has 
been committed by any Depart
ment of Government, the Head 
pf the Department shall be 
deemed to be guilty of the offence 
and shaU be liable to be pro
ceeded against and punished 
accordingly;

"Provided that nothing contained in 
this section shall render such
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Head of the Department liable to 
any punishment if He proves that 
the offence was committed with
out his knowledge or that he 
exercised all due diligence to pee- 
vent the commission of such
o f f e n c e . ”

If the Head of the Department is not 
held responsible and he proves that, then 
the responsibility should be fixed on some
body who was responsible for the offence.

Another thing is with regard to Munici
pal Corporation. In Municipalities, 
Panchayat Unions and others, whom are 
you going to hold responsible? We can
not ask the Chairman or Mayor to be res
ponsible. These things should also be 
taken into consideration. That is my brief 
sumission.
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w f  *n* a t  w$<r in r#  m t

arft m  f t # r o
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What will the Municipalities do? Ate 
these local bodies, the so-called Corpora
tions, Panchayat Samities, Zila Parishads, 
not going into these things? What are 
their functions? I  have ndt understood 
this. I  was a Chairman for over 15 years 
in a particular Municipality. I do not 
know whether your authorities have ever 
applied their mind to this thing or not.

^  f a
rsnm m  r t  m 2 m  snsr
T O  srror 1 1

m  t r iw  nHNnr

Let us see the definition of ‘pollution* 
as given in the Bill. We find th a t:

“pollution” means such contamination 
of water or such alteration of the physi
cal, chemical oi biological properties of 
water or such discharge of any sewage 
or trade effluent or of any other liquid, 
gaseous oi solid substance into water 
(whether directly or indiiectly) as may 
be, or is likely to, create a nuisance. .

Can we not take proceedings under sec
tion 138 of the Criminal Procedure Act 
to prevent such nuisance? Section 133 of 
the Criminal Procedure Code reads thus:

“whenever a district magistrate, a sub- 
divisional magistrate or a magistrate of 
the first class considers, on receiving 
a police-report or other information and 
on taking such evidence as he thinks fit, 
that any unlawful obstruction or nui
sance should be removed from any way, 
river or channel is or may be lawfully 
used by the public, or from any public 
place. . .

Such magistrate may make a conditional 
order. . Under section 133, the magis
trate can take action then and there with
out having to go to any court. But under 
this Bill* the magisrae would only say 
‘please go to the Water Board, we are not

going to take any action*. The other day 
1 had a talk with the hon. Minister that 
water pollution should he stopped. He said 
that a new Act was coming* It is good 
that this new measure has come.

But what do we find in this new mea
sure? We have three types of boards to 
be constituted, a State Board, a Central 
Board and a Joint Board. Why is the Cen
tral Board being a constituted ? What will 
the Central Board do? Reference has 
been made to my village in Rajasthan.

what will the Central Board do theie > Again 
what is the joint board for?  Who will 
bear the expendituie of the joint board 
and what will be its machinal y?

As icgards the constitution ol the ccntial 
boaid, 1 would refer you to clause 3. which 
says

“The Central Board shall c >nsist of 
the following Membcis, n.imelj.—

(1) a full-time chairman. .
Again, they want to have a lull-unie 
chairman That is veiy good, and he will 
be given a salary of Rs. 2000, a bungalow 
ctc By all means, give him all this, and 
we approve of this. Then, we have five 
officials to be nominated by the Central 
Government to represent that Govern
ment Nothing is said about what 
quahbcationi* they bhould possess. 1 have 
tabled an amendment that those officers 
should onlv be nominated who have special 
knowledge or practical experience in res
pect of mutteis relating to the use and 
conservation of water resources. We are tired 
of this bureaucracy being repicsentcd every 
where By all means, let there be specialists. 
Again, we have such number of pcison!> 
not exceeding five to be nominated from 
amongst the members of the State Board. 
So, in all, these will be ten persons, and 
they will be having their travelling and 
daily allowances. Then, three persons are 
to be nominated to represent industry. So, 
some industrialists will also come in. What 
co-operation will they give? Then, we have
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two persons to represent companies and 
corporations. As I have said already* what 
about municipalities and corporations 7 
Why should we not have mayors aad 
chairmen and presidents of these local 
bodies? After all, they have got experience 
of dealing with these subjects. But then 
the hon. Minister would say, no, elected 
people are not required now. bccause it is 
a progressive legislation and therefore every 
thing should be done only by experts who 
will have enough time to deal with these 
problems. After all, in a democratic coun
try, do we want that it is only the offi
cials who will do all the things'* What 
will an official sitting at the Cemre do to 
prevent pollution of an almost dry river in 
my State ? Nobody applies his mind to 
the Bill. It takes a lot of time if one goes 
through the Bill. Therefore, nobody will 
do it. Even the Minister concerned does 
not do it. He does not get time. Every 
body says ‘the Bill is all right’.

Now the State Board comes. Wnat does 
it consist of? Five officials. The number is 
five. The hand ha& five fingers, not one or 
two but five. Their office work will not 
suffer. They will go there. They will have 
their TA and DA. l ive officials to be 
nominated by the State Government to 
represent that Government.

Then five persons to be nominated by the 
State Government from amongst the mem
bers of the local authoiities functioning 
within the State, Then three non-officials 
to the nominated by the State Government 
to represent the interests of industry etc. 
Then two persons to represent the com
panies or corporations.

^  snpqT I 
So we have the Central Board and now 

the State Board. The third will be a joint 
board.

AN HON. MEMBER: There is no black 
board.

SHRI M. C. DAGA: What will they 
do? They will prepare schemes. Very 
good. We have already prepared schemes 
in 25 years. We know about water and 
air pollution.

t 4 » p r
f r o t  w f l  m spr f a  *ryf qrcq;- 

*r*r t o  t , q r jf  qpft a m  j t  r? i r  
^  t  #  s m r  1 1

Why do you want to ask them to sit in 
an air-conditioned room, go on for years 
together and spend money like that?

Please reconsider this.

t o  ^  ^  «iNr i  whrM ’ i

Coming to implementation, how will it be 
implemented?

Then come to disqualifications.

“No person shall be a member of a 
Board who is, or at any time, has been 
adjudged insolvent or has suspended 
payment of his debts or has compounded 
with his creditors”.

Very good. Then:

“Is of unsound mind and stands so 
declared by a competent court”.

All right. Then:

“is, or has been convicted of an off
ence which, in the opinion of the Cent
ral Government, or as the case may be, 
of the State Government, involves moral 
turpitude”.

So vour opinion is required here! The man 
has committed an offence of moral turpi
tude. Moral turpitude has been defined in 
all the Acts. But here your opinion will be 
considered. Based on your opinion, on the 
opinion of the Central Government or the 
State Government, you can exonciate one 
of this charge. What is moral turpitude? 
As I said, it has already been defined in so 
many Acts. But here the definition is ‘in 
the opinion of the Government’. How ca& 
it be opinion? What will be the opinion? 
Are they experts on this to say whether 
this is moral turpitude or not? After all, 
what is that opinion? It says:
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“is, of has been convicted of an offence 
which* in the opinion of the 
Central Government, or, as the 
case may be, of the State Govern
ment, involves moral turpitude”.

So I  submit one thing:

w *  % a m r q #  tifa w

What happens when the period passes away?

# r  TO w w  ^  t o  r t  sn-rat t o  w rf  i 
f a t f t  A  «pt *ft ap fa r
in « h >i
You are debarring him from becoming a 
member.

s m  WV&
tfto  i i m  5T# f a  3 t o !  4  
faa rif m n n  i w t f a  r s r ^  s r t o

bp^j ariV ’T? arri i <m  cfHT 
$T V? q tR V  :

“Shall cease to operate after the ex
piry of three years”.

ffcr, m  srar 4  m  s r o t
^  sjsrrc # 5̂ ,  *f- <7^5 *1?
3TTR ^PT cTH" *T*rr fit ^
*n$ fa 'w if a f a qftnq' 3rt art in rr  ^  r s r t f  
i r w i  v n w  1

What is the Board? What can the Board 
do? Nothing. The Board can only act 
accoiding to what Shri Bhola Paswan 
Shastri says They have to cany out the 
directions of the State Governments and 
the Central Government. Nothing more. 
What is the purpose of this Board0 It is 
only at your instance that they can do 
anything. The Board shall be bound by 
the "direction that the Central Government 
may give. What can the Board do?

srrm  sn r <srsf qrrr n f  if1 1 
art*6 * r tm  ? f a r  arurt *n?r f  1

“Every State Board shall be bound by 
the direction of the Central Government 
or the State Government".

Two laboratories have been set tip. One 
in the States and another at the Centre* 
and that report will be final. That will be 
the conclusive proof.

TOT*rr s rftrrt *tt *pt ^
£  T w i  c*r w r t 1 1 w pfr ?Ww 
?Wk* ^  1

I cannot rebut it in evidence after all, it 
may be prima facie proof; not conclusive 
proof. I cannot rebut it. After all, I can 
give any expert a sum of rupees and get 
a report. You know that there can be two 
reports You say it is conclusive proof. 
Make it rebuttable.

tf«rr<Wi qft fa-qte* a n M  ^  w p m  t  \

One can rebut it. If anybody applies his 
mind and gets the time to read the report, 
he will come to some conclusions. 
You say that the report of the laboratory 
is conclusive proof. Let it be made rebu
ttable.

T̂fT T? ^  F̂cTT ^  ^  ^  I
% w« y» . •

^°feci w  nt? r  1 ’r  ^
3 T R  r C T T  v W t f  «FT 3 R K  <THt r V W

i t  sit f  *rar f a s r
^  t  \ * N

mr 133, farfa*w» irhfhR apfg gf
f a m  ifre  f  1 aircraft ^  i& f t  
r w f  « r t  i n  i f a s  t o #  m
^fsr f  \ i b f  f  w < *< hk  «^tt 1
r w i ^  fW t * h  ^  ^  iffa - 

4  m  m M  1

You will go to a magistrate. The magis* 
strate will pass an order. He may pass a 
stay order then and there.

i r f a ^ e  w t  q m f  1

When you go for a permanent Injun* 
etion, he must issue a tem poral injun
ction or he will apply his mind.

*rs m  w m t f*
4  m e  4  fa q  1

What will he do? Simply he will apply 
his mind.
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5 #  f  *3 TO <rt TO
^*TT I

According to clause (2) there is to be an 
appellate authority and it shall consist of 
three members. Who are those three per
sons? Tom, Dick and Harry? Is this 
enough ? Is that also ‘to be prescribed by 
rules’ ? For heaven’s sake, do not disclose 
anything. Will any decent person be on 
your board ? Nobody will like to come on 
your board. The appeal should be prefer
red to the authority within thirty days. 
What is that ‘authority’ ?

«Tfr 3H33T S ite v  *f>T 3TFT 4
f i spfter ^  f, to* M N r  ift fcr̂ iT 11 
npt omranr t  t o  fm  wvft tow* 
s ire  to*nr ^  t o  3»i a t  h t v t w r

^rr ^rr sr?T gfttrq!?
f  i q ^Rfrsr <nr T O fnr

sr*r sRTterr t e t  w h  t o
r^ r ^  to^pft e r r iW  ^  i

Then there is revision power. You have 
given very good scope: first appeal, then 
revision. The man who prepared this should 
be offered the post of Chairman of the 
Law Commission. Then, how will you 
implement it?  How do you stop dilrty 
water flowing from a factory ? How will 
you stop this today ? Go to the Criminal 
Procedure Code and give power to the 
municipalities and corporations. What is 
the use of having laws and rules which 
cannot be enforced? Have you prepared 
an encyclopaedia of all the rivers and 
wells and ponds? Then it says you can 
have committees consisting of other per
sons also. Please invite me also for a 
committee sometimes.

Then there is a clause which says that 
in consultation with or on the recommen- 
daion of the State Government, the provi
sions of the Bill may not apply to the 
entire State or even parts of a State. The 
provisions will apply to Jodhpur and 
Bikaner and not to Jaipur : If it is a 
P>od legislation, ft should be made appli
cable to the whole State.

Then it says that the Board may Con
stitute as many committees as it needs. 
It will consist wholly of members or partly 
of members and partly other persons. Who 
are these persons—M. C. Daga, Goswamy 
Y. P. Mandal and Reddy? Have your 
own committees. There is so much of 
expenditure involved. But implementation 
is not there. It has taken 25 years for them 
to come with this legislation. You will 
have to frame rules and you will take 
another 25 years for implementation. Who 
knows what will happen by that time** 
I have remained as a Chairman for j  
long time and I know how to implement 
the laws. Why do you not give powers to 
the municipalities, the local institutions?

qrttf i m  v r r t t f
?§Rr fHT f i r

anrtR  5E?nr<*r w ?  j r ^
srrar q n H  sift 4  v$r

to*rr tth t 3>t m r  qpft to rrs  
*r*rr f ,  arft to n s  \ snr it*  
4>|S|«fi4*ci 4  mJET SfRTT $T> *T*1T

, at wft *rrfcf*r snpf wti to w  faw 
arr t® f  i qsfsr m tow f  srt sift m 
i t  7 m  w f t fa w  f  i t&rr aror 
m  t o r o r
atft arm  tf rw h frh i f t  t o  a t 

f W  srtf Tst m r  s to r i

arctf m f t  srrnsrr s r , 
t o  «n$T tf,

*TFft iffaT Vs1* ft
r̂RFiT srrsr i i f  wsm ^  t o f W  

*nr to ^ w  cTTnnt i
!T #  ?rf ip r t o  f W
3 ^  f  ^ r t t o  m s  rrtf 
W  *ngM t o  f w
OTiffr ^rrt i

SHRI RANA BAHADUR SINGH 
(Sidhi) : Sir, 1 welcome this Bill because,
for the first time after almost ten years
of continuously bringing to the notice of 
the Government Concerned the fact that
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one of our major rivers, namely, Sone, 
has been polluted to an extent of more 
than 60 miles downstream by a certain 
factory, this Bill has come to this august 
House. In that respect I welcome it. But, 
naturally, because of this difficulty that my 
constituency was facing, I have studied 
this Bill in the context of that situation 
and I would like to offer some suggestions 
for the consideration of the hon. Minis* 
ter, because we are already facing that 
difficulty in that region.

As Shri Daga has so well put it, 1 
would also firstly comment on the consti
tution of the State Boards. I would draw 
attention to section 4, sub-section (2), 
where it is stated that five persons will be 
nominated by the State Government fiom 
among the members of the local authority 
functioning within the State. I would 
think that it should be a mandatory provi
sion in this section that the Pancbayats or 
the local authorities, which are function
ing in that region wheie this pollution is 
taking place, should statutorily have a 
place in the State Board. If necessary, the 
State Boards should have regional boaids 
which could involve the panchayat level 
members into that functioning T hope this 
addition will be made to this law

Then, again, I am tioubled by the 
provision of section 16{2)(g) which lays 
down that the Central Board may :

“ ..modify or annual, in consultation 
with the State Government con
cerned, the standards for a stieam 
or well:

Provided that different standards may 
be laid down for the same stream 
or well or for different streams or 
wells, having regard to the quality 
of water, flow characteristics of 
the stream or well and the nature 
of the use of the water in such 
stream or well or streams or 
wells r

I  think this provision here is a 
backdoor entry pr all sorts of short-circuit
ing of the intention of this law. It would

mean that the same stream which may have 
purified water at the top would, through 
the use of this section, provide for a 
different standard downstream. In short 
water pollution is something which cannot 
be tampered with. Pollution is something 
which has to be stopped. I believe, the 
whole exercise is towards that direction. 
i t  that is so, I fail to understand the 
necessity of this provision.

Again, in the same context, clause 19(1) 
seeks to limit the use or the application of 
this Bill. It says :

“if. . .the State Government, after 
consultation with, or on the re
commendation of, the State 
Boaid, is of opinion that the 
provisions of this Act need not 
apply to the entire State, it may, 
bv notification in the Official 
Gazette, icstiict the rpphuition 
of this Act to such area or aicas 
as may be declared therein as 
water pollution, prevention and 
control aiea ot areas and theie- 
upon the provisions of this Act 
shall apply to only to such area 
or areas.”

I respectfully submit that after all this 
waiting, when wc have finally come with 
this Bill, if you restrict its application in 
the very first instance, it will be a bad step 
to start with. I see no difficulty m haunc 
this Bill applying uniformly to all the 
State territories and only such regions 
might to exempted where water does not 
exist.

As I have already submitted I have 
looked at this Bill puiely from a view-point 
of the difficulties that wc aie facing. Here, 
clause 47(2) says :

“Notwithstanding anything contained 
hi subjection (1), wheie an 
offence under this Act has been 
committed by a company and it 
is proved that the offence has 
been committed with the consent
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or connivance of, or is attribut
able manager, secretary or other 
officer of the company, such 
director, manager, secretary or 
other officer shall also be deemed 
to be guilty of that offence and 
shall be liable to be proceeded 
against and punished according* 
ly.”

1 would like to mention here that In 
spite of the protests of all the villagers and 
all the elected representatives of that 
region, the Company has gone on throw
ing in its effluence into the streams of the 
river . . .

DR. RANEN SEN : Which Company ?

SHRI RANABAHADUR SINGH : We 
can leave it at that.

DR R \NFN SEN : Why not name that 
C ompany ?

SJIRI RANABAHADUR SINGH : It is 
one of the big paper mills situated in 
Madhya Pradesh.

In spite of the protests, in spite of thi' 
fact that water 60 miles down-stream i* 
not fit for even cattle consumption, it is 
continuing. I think, this would be a very 
^rong method by which the people res
ponsible shall be brought into the fold 
of the penal provisions of this Bill. For 
a thing that has already been committed 
and is being committed for the last 10 
years, there should be some cognizance 
taken and this provision has to be made 
effective immediately. There is a provision 
that where the people have been throwing 
in the effluence previously, before the ap
plication of this Act, they shall be given 
an option of applying for a clearance from 
the State Board within three months. I 
hope, the three months period would also 
imply that whatever pollution they have 
been causing shall have stopped by then.

Finally, I think, the punitive provisions 
in this Bill, when they relate to big firms,
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are limited only to one year's rigorous im
prisonment, are not enough . . .

DR. RANEN SEN : It is three months 
and/or fine.

SHRI RANABAHADUR SINGH : 
These are too lenient punitive provisions. 
There must be such punitive provisions in 
the Bill which would by themselves act as 
a corrective measure.

s irrtb  t m n f a  n^hr* . t
fas w nftsr ^  f o r  ^

M “ i Hw*ftor 4  ww f o r  m

i r* r f o r e * g * * ^  
fVfff t  «

arcri fo irc  r #  f  i 3 t tr
fo r  qft *F?nfor <r?

aprcr srarr ^  i 
fit sfarcr «Nt ?t forc? »!iw

M  f-  i
hfsn r ,  arft ?*tt *pr srrifrnr

%\£ ti’̂ T f  *r p teF 3 T
qrarl? w r  fo f  *n*ht,

!fo n r  farsrr s n w  i r s r  to t  s t
^  srere ^  i r t f

flTpr ^  f s r  f o r  ^  fofr ^
w #  i iT R * 1

^  f o  ^rr TrtVr «tt i 
erhf sr#  fo t, w* f o  w*
snsr ®rw vPr ^  3T^qr t f t  t o s t  s t #  
ra r w ? t i ^err i

o ttt ^  fo r  ^  wr1 #  ^  ^  ^  
anrsf fo trc  w s  Nnt ^  t siFfe #  
anfi ? r̂tfnar fo r  <rr 126
fo?T «it i #  los
» h ^r ^  ^  to n " i ^  23

f^srr w ?
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w r  w f a

#  s * it w f r r  « k i ^  ^
14 ^  « r« R  «rt acute « p M  4 'for*fa 

w  *ra r « t «fr i p r  ferc f * r  W -  
t o  if- q fa re  t n h h ^ s r  flrt ? w  « t  
f a w  ijqsmWe fVsrr an « w  w , T tr e  
g w ih f e  f*r«n »wr i f  i

«ror #  «n o t w  m  ^  f a  fa w  
a n ^ fr  w t m  a n rtr  «P-

m  4 fa q  «fkR m  fa *rr 
irm  <* i fur qm <g?sf m  ^  ®%- 
m  n W  f '  i w w z f H «pt v f s ir  f  f a  
vfrk «sfaflr *ut fcr*$*8r *1#  fa«rr air 
f  \ m  q fa f g*ifagg vtee h #  f  i « f r  
q ftfa p fe ; *rc fa #  an*r fe frras, 
wnfi, 4 f a #  4**r v t  mw 4
arrctor #  t o  r f #  tf*, #  t o  ftn? #  
m fasnr farsrr «fT s ra re  ^  f a  ar*T? t o #
^5 t o  * ra #  4

* r #  wi *frt i s ffa ^r #  a k  
a t q w tfte «  aif? snfa # fo e #wr? *W  i 
am? y f f  anq# *rcrer g # ^ *
•spur tf*, #  #**? *r fN r $  tpnfapr
^  i h h * t  iff# r * r  w  <re s iW  r t f
#  f a  ftn? & kn f  i «?#
W  ST# f  I

#  H?srwi m r : arm fa #  an*?# v t
ip&nftm fw a ift srrehr jft ?HVr to #  
f a #  srni# #  * h f  vpm * *  ftnrr, #  
TO TO 3* smNr arft y r y #
#  H fc w i*  * ? #  fa*rr z r tm  ?

#  hNit w w  m $  t *n  <tf ^  f i^ 5-
«rrar ^  i am? ^ar 

an*#  sfar, #  sp h r i ann 
fapft «fr w  « i#  ^ t t ,  ^  w r  
BNr3rr*Nr i anft f W ?  ^ r r ^ r  ^ r #  f  i

4  s f t t  «pt m w  ^  ^  f a  «rj faa* 
r ;n# ?rr*ns * r #  ^  i ^  

m  m a m rv f ^arr t  i 
V* t  ariV ^ r  ^  y r/ifa ^ f 
*i w m w rt? i # r ^  i
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*wifNr J 5T# s w t f
f 1 1

^  n fw  vwwr ? # n  virar ^  f a
an ^  r n  m  ^TTO 5^ r f ?

5̂*TJ# fat? V t  f  \

&  w = tt ^mnwr i f  f a  <rWf w f a w  4  
#wr ^ r  OT9 ?ptW  * M  i #

^  i s?*##  « r^  # *T fr ^  
? rw f^ rfa ? r mf w*mt i s w  s n fa ^ r  
^ #  4 «R1T3 ^  ^  I IW ffi W ’T #  w r-  
fa«r p̂t a r m ^ r  ^  f a  ^
W5PTW I

sr^f ^Nw^r 24 «pt aiN# pr?n 
fa?u «rr t o #  fa*T ^an  ^  f a  3 f r  «n 
q ^ 3  5 f#  ^ n y r i f  ^ t  if* i
rrsrr t  qf^ p F r  «FT 1 ?+ rTT ^
q y ^  adV q^^PT =T# ^TTrr ^  erf 
^ iw g n i  « ?#  ^  ^  T O
w  i f  f a  ^ r a r  t n n r #  «ft *n 
«mr# q»r 5RW ? r#  ^  i p m  ^  *ft

^  f a  f^r t o  qtf ^ r t t  f  f a  
ym~ y #  t e r #  m I ^ r  *t «n# i 

^  irfsrr i s tp rw ?  f a #  
?raT# ^  ^nr «pt# «rt w  s r#  f  i 

v i f a v  ^  ^  f a  mIh^hh s f #  §i?rr 
*rf T 2 1  ^  t o  «ut «IT 3 |f
q t e  ^TcfT  ^  T O  ®lrt ^ P T T  1

« m r?  Hrr'r #  t o  f a  « t #  ?ne? q f ^ -  
s!pt ^  tM  4  w w  = r#  ^ r r ,  
<rq? r k #  y r  *ft yNr

i ^  3^P OT «Ff# f - f a  f  W
*r̂ > fa w  ^RR^a ^  i cffani ^T e ^p r 
TOvr * r #  ^it t o  ?wr f a #  
^  t o ^  ar^n? ^  «rni r?T ^  i ^  
fT W  #■ TO Vt ^ ‘«r *T #  8RHT
T i f a ^ r o v t  i m ^ m ' ^ f a ^ ^ f a
#  w ^N rc fa*re tr^Nra^E #  *r»n ^ tt^ -  
s?r 4 a rro  3r r o  ^  i ^ fa r  gr?f 

im qf<^M ^ t  s w  #  erw? 
^ r ^ w w r ^ T ^ f a ^ i f a f f  #  
i r i ^r  #  f  «dV f i r  « w f  ^  f a  ^
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p ft « tkr i w w  wredfo 
CTpr <rc art <nW'n*te am ’f «htr fxnrr 
w m  i «r* w ^ - * m  f  i #  « n « 7  m *

w  *n i

try  w m : MlM tfT O  qM ffre  
*>t t o  ^arr ?

*ft vftm  to w r  *n*fr * u lM w rw
q tto ^ ro  a t  3R- t o  5?hr *nr a fa  i t  antf»t 
a t s t * n ro  i ^  a #  «r?*r 
sfanr i

tfis w ^5far ^  *• vsnrsRtt

«ft wtw <ww!f w p ft i <ftir«nrt w  
3TP?1 fcnrr $ * t ?“ t e  a f  # ? * r  w% % P _ !♦ -% - - A*. --- - A A - —*eng ®fts sp p r TO*r ^ -a m W R n sr^ r  >̂r

m to ro  ^  i s if t  t o  a f r o  ircfor 
t f t th  ?“, t o s t  *ft m tosnr f  n ^ s  * n f $  

4 it? & wm i « s to to - 
cftWter ^  *hrc*fa* *rr ^  *fcr?-

srt *ft *pnW e qre t o #  ^  i 
?fTO i te 6 #  wt afar am?*? t o  tf- 
n a p N ^  «pt srt a #  sfarr t o  »F to q  
srrtTTt i t o  *h ?rNr?r w fc r  *k? $t 
*rartf ^  ?j-af i t  w t f  tn fs fa rte  4 
*fwr? | t  W #  I q #  TSVTre a #  f  \

t o  *iwNN‘ * srnr <hito art *ft
*fttos i

#  triw  <reaw * s ra t sn ro  y a a r 
aM  tf*  a t < fah t toaT? i

w?f t o  q^ 'to w  M=«2 sarcr 
i f ^ t o t f a J T T O ^ ^ w ^ ,  w a ^  
sfor $mrst arar aa a t iY tjtf *r? ?§nf 
asrrt a* to * t f  \ aa a t k m  tim f, 
w f t f a  mpft i a t f  t o  «6 *r<r 
tfrr  t ^ tona  snrf t o  te g to n  «?fi3 tfan*f 
v t w * t  if1 a * a t # m ? r W k  ^ q -  
^ tW ^ to  t  t o  h W  m  m  i k r

IFMef PoUulion282 
«tt. M l

apt >ut spsr «rw it4 ^  H  t o  
w f  ar«B t o  qr? t o ^  ^  i w 5̂  
r ? r  ^  ^  5“ » # s r  m r 4  «pt t o  *t t o  
* r  t t o t  r ,  «ns r  t o  t o  r r w  

t t w  ^  i **r ^  M  j w  s t f  an f 
« r W i  |W >  <st * f t «hr?r airt 
^ r  qrf ^w«tr <tfm ariV r*r

— —is -.. fs. ♦  v fK %
v r  ip w v ^ iT O  qwwi jfPtt i

'ir ff a ^ # r o  !>rtsc 4 wm r̂arar r“
5p^5T «rt# APT ft^T fSfeTET TOT
v t  v ta n t^ N s  v tw r, <sfwnnr snrsrr, ?W- 

4 t ^ t o t ,  w f * f e
^  *naw  f ^ r  ift z ' f k l k r  f  t o  
^ to to ^  «RT̂ r i t o #  «t
y g r  t o  # r o  ^  y t  t o  sryrnr ^  ? 
at itf*tto eMteVhr vt â  «nrr #  snr- 
? W r  w f * t  i  t o  * r f f  v t t  

t o  m a r o  ^  i t o  a n
4  p  tr*» *rtec qft t o r t  ^  i 
w r  #  «rt ma- ^  ^rt ^rn 
^5r i # r o  *n»"^'e ^  eNrhWi, 
# T O  ^  *rt <twhWi w f ^ e  
^  v to W i, ^ 5 ^ 5̂  pN tiW i \ 
¥ ? t  t o  «ntr at h b h r  ^ , m t  t o #  ^  
urato^ vror fMr at w&s •w*f*f*b ^  
5khWt art ^ ft t o  ot a #
? t  yvaT  t o  Jmrto^P v r t  tot?
«FPPR Bf»T i j w e f  'STngM \ TO IT TOTnSras
f t 4  i ^  f n n r t  « f » l  a r  srr v ?  t o

5̂T irroto^nr wi</ ?t»iT i

«t toa^ t #  m to ro r  ^  ^ r  tow  
to ^  ^ i  t ’ «iW ? te T  ? f to 3  î Q ^  i 
t o t  & r  v t  n f t  4  ^ s t  ^ftar o h  ^  
T̂?ft at TOar v * ^ w  «rrr ?rWP «pI a #  

fhnr i to s^  «rnf t o  ^  ^  ^  ^  *

«nr 4  « n r  t o  t o t o  t o  <tt n h r  
f th  m ti ^  at *nW ut t o  totrr scrj* 
*it i t o  v H  ^  atrt arfh f  i «sfR- at
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f W  t f f r *  m  c t r  *rr* m n  W 5 V s *Nt i f  f a  *fer?
*sf « r i ^ r f  ^  ^ tt «rr * n ^ * rm r  trornf r ?  ^  $*t w *  f a  <**

a fft n M r +  OT<tf r* r  o t m fasrc fa ro  *n»r 
w  «r? <fa*Fr *far ansrtf f . . .  ( « m i m  ^  » w? w  ^  *n*r?t « rr iT ^  w i t  j m

f 1 *rr ot?- <re f^rarr Vftansnr i m  f e r r  *r* srt *twr 
qrhV r ^  sNtfN- s* ^  qf a nfor qft qftforer f  w  4  *rw r ?  ^  i fa?r 
w f  smf*t t fa?r tf" fffsft r a f t  ^  ^  * t m iW s r  fax? *w f -  *5 «n^r W
jr ^  f  f a  qw^ f e  ^  #  <siF2 s H  *rrsf- j h r w
# 5  sit q W p  3 r e r ^ «  snfortf
if r r  ot*t * r M  fit s r r  *Pi ^  *rerfr strt- i ww *r?pr t o  o tt sfar s t  r*r 
*tt i f a r #  ^  p tf r  ^  ^rrsnrr i f i  ^  ^  y w rfH r qrfrf j r w ^ 5  w r $  4  
W# ^  <lft<iPĤ  o t  s p w  <t*tt w t f  irfater *h OT^t qtfdrms ^ r orr w < ft r 1 1 
t 1 f a  5 W f t  r s r  #  «fth w h r  ^  i u r n  fit f a ?  o t  n m  m m  %*t f  \
t t f t  *t cptvft ? i t  #  s e rt e  fm ir if* «tfr fa ?  arra* snsfeT^r * f t  a m W ^  r*r
5TTF5 5TfiT *Tf faeT TO f t  vTTfiT Hfa *1 $'*411$: OT**t I 3fW ^  TO*^ finer f a ?  *pT
ihrsr q?*t f t  *ror srft t o  * t#  *+ s o t  i smrtf t p r  ^  i f h v  \ snr 9=r
snr *n§ h o t  §“ art*? t&rr « r o  tf* f a  sr*r ^  ot*t f i r  2Rfgr h n W I
«pt f ^ ^ T‘d W *n  5fTW I tfflT ST# ^  ^  fit 5 r< T #S  HT ^T ?t if* I T'^TT
r «gWH; q #  fMT i tt*p TTFr^Nr ^  g^rt ^stt f  i

^  r r n K w i W f f m i n f *
_,, ,__ ,f> ,,. _ jy _M Pv ,y -u-i-,, vTvT ^rl 47 Vq̂ qT? WT ITT̂ rraR «PT ^RT JTfr W i3* CT?T TfrfT OTvS
^rh^T 4s” I ?lf ^FFRT ^  I flT  MR* CHAIRMAN : Now the question is :
OT ^wrfJnV^H ft̂ TT I ^rrsr 4  ^  snnR “That the Bill to provide for the prcvcn-
5T?r fiT§ OT t'foT HPT rTTPt if1 fit fi tion and control of water pollution and
*F ^rt w £ *rf ot*t f*, # t  w m  #  lhe mamtmmng °* restonng of v‘holesome'
« «  umu . . —r J-r-r t-a- ,fv —i ne&s of w atei, fo r the establishment withy  ^  fhgt^FT yicw to cari>lDg QUt lhe j>urposcs .afQre.

W r̂*T *rf'W OT 1? I * r  341̂  ̂ of Boards for the ptevcntion and
WfflS* <nphr ?t ^  cTT̂  conliol of water pollutoin, for tonfcr-
W W  r ;  » ^RT Itftfv** r 4  m*r %tt ring on and assigning to suc^ Boards
f  I f svMci h w  tf, ^ T  p°wers and A ctions relating thereto and

j t  . -31[T v uyw b 7 „ „ _<\ hy Rajya Sabha, be taken into vOnsidera-w * r^nr w  *r orrsr w nrrr on^rt tjon» 
it *F-r*rf ^  5rrr? <fNt ^  i ^ r

_a .-jvm. . -A ft , , „...,„ .» m. t\ . in The motion was udoiumW  W®Ff w  T?TQ ■OTftf q 3HEOT TOT
T ' T ^ t ' f W ^ t ^ - f i t S l T ^ r  MR. CHAIRMAN: We will take up
l^ r  ^  T O  OT«T m  i  ^ f i T  #  ? ir^r Clause-by-clause discussion. We go to
*r«B ^ 7  ix m g  m  m m  f  <m m g r  clause 2'
^  friT'^ ?7 cfg- ycftV arNFTT ^  ^ 5 7  There aie no amendments. The question
h W  ^  OT^t ^  ^  ttq r 1 1 *trr h :
STO f  f a  f c r ^ H  4  i w t  *ri That Clause 2 stand part of the BUI.*’
w r f w A j  e  w  « r ^ *  Tht molion was a d a l t
^5 7  w r r  o t  r f i ^ r  w f  1 a n r f r r

^  ^T Tf t  ^  I afrm W  tTŝ t  Clause 1 was added to the Bill.
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M U CHAIRMAN: There are amend
ments Clause 3 (Constitution of Central 
Board) by Shri Daga, Shri Bhola Paswan 
Shastri and Shri Y. P. Mandal.

'&HRI M. C. DAGA: I will move my 
amendments. I want to say a v,ord.

You say five officials to be nominated 
by the Central Government. Now I wish 
to say what kind of officials they should 
be.......

MR. CHAIRMAN: Mr. Daga, now we 
«re at the stage of moving amendments.

SHRI M. C. DAGA : I beg to move:

Page 4,—

for lines 9 and 10, substitute—

“(b) three officials to be nominated by 
the Central Government to repre
sent that Government, having 
special knowledge or practical 
experience in repect of matters 
relating to the use and conserva
tion of water resources or the pre
vention and control of water 
pollution;”(l)

Page 4,— 

for lines IB to 28, substitute—

“(e) two persons to represent the 
Municipal Corporations’/Munici
palities* Mysore or Presidentj»;”(2)

MR. CHAIRMAN : Now, the hon.
Minister may kindly move amendment 
Number 16 which relates to Clause 3 only 
and nothing else.

SHRI BHOLA PASWAN SHASTRI : 
I beg to move:

Page 3,'lines 32 and 33,—

for “Gujarat, Haryana. Jammu and
Kashmir, Karnataka and Kerala”.

Substitute:—

“Assam, Bihar, Gujarat, Haryana, Hi
machal Pradesh, Jammu and 
{Kashmir, Karnataka, Kerala, 
Madhya Pradesh, Rajasthan, Tri
pura and West BengaT.(16)

61 LSS/73—10.

MR. CHAIRMAN : Now, Mr. Daga 
you can speak on your amendments which 
you have already moved.

SHRI M. C. DAGA : Sir, my amend
ment Nos. 2 and 3 are with regard to offi
cials' to be nominated. I want two persons 
to represent the Municipal Corporations’/  
Municipalities7 Mayors or Presidents. The 
other amendment is with regard to officials 
to be nominated by the Government.

I want three officials to be nominated by 
the State Government to represent that 
Government, having special knowledge or 
practical experience in respect of matters 
relating to the use and conservation of 
water resources’ or the prevention and 
control of water pollution. 1 do not think 
it h  objectionable. In fact it is very use
ful and reasonable and I hope you will 
accept it.

T again repeat that my second amend
ment is that there should be two persons 
to represent the Municipal Corporations’/  
Municipalities' Mayors or Piesidents.

#  w r i t  i p t
steft q f r  r*r smr 

«W, w  
s“, art i

#  t m  : anfafarawr
1

#  vifat : p r  #  Q-tlhranr
ferqTc / f e , fw A sr, 4

#  v *  « m r : p r  qrr
stttW  i

vfcm <rwR .* 

qrr * n tw  p n r  w r  i w  arr t m w

SHRI YAMUNA PRASAD MANDAL: 
I  beg to move:
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Page 4, line 13»— 

for “Board”.

Substitute—

“Boards, of whom not exceeding two 
shall be from those”.(17)

y r  <4tan H W 1'

MR. CHAIRMAN : Is Shri Da«a 
pressing his amendments?

SHRI M C. DAGA : I beg leave of 
(he House to withdraw ray amendments 
Nos. 1 and 2

MR CHAIRMAN : Has Shri Daga 
leave of the House to withdraw his 
amendments?

SEVERAL HON MEMBERS: Yes.

Amendments No 1 and 2 were, by 
leave, withdrawn

MR CHAIRMAN The question is : 

Page 3, lines 32 and 33,*— 
for

“Gujarat, Haryana, Jammu and Kash
mir, Karnataka and Kerala**.

Substitute—

“Assam, Bihar, Gujarat, Haryana, Him
achal Pradesh, Jammu and Kash
mir, Karnataka, Kerala, Madhya 
Pradesh, Rajasthan, Tripura and 
West Bengal”. (16)

The motion was adopted.

AIR. CHAIRMAN • The question is :

Page 4, line 13,—

for “Boards”.

Substitute—

“Boards, of whom not exceeding two shall 
be from those.” (17)

The motion Was adopted.

MR. CHAIRMAN : The question is :

*THbat danse 3, ae amended, stand 
part of the BiUa.

The motion was adopted.

Clause 3, as amended, was added to she 
BiU.

Clause 4— (Constitution of State Boards)

SHRI M. C. DAGA . I beg to move :

Page 5, for lines 7 and 8.—
Substitute—

“(b) three officials to be nominated by 
the State Government to represent 
that Government, having special 
knowledge or practical experience 
in respect of matters relating to 
the use and conservation of
water resources or the preventior 
and control of water pollu 
tion ;”. (3)

«torr t o r  mit: H
v f  snr 4  a n N n h e  M  ^  *t=t
t v K '
17 fans.

MR. CHAIRMAN Is he withdrawing 
his amendment?

SHRI M C DAGA Yes I seek leave 
of the House to withdraw my amend- 
ment

Amendment No 3 was, by leavet 
withdrawn

MR CHAIRMAN The question is : 
“that clause 4 stand part of the Bill”

The /notion was adopted

Clause 4 was added to the BUI 
Clause 5— Terms Conditions of service of 
members)

SHRI M C DAGA : I move all my 
amendments to all the clauses.

MR. CHAIRMAN * You know you 
cannot do that

SHRI M. C DAGA : I  move:
Page 5,—
Omit lines 38 and 39. (4)
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Pag# 5, line 48,—
Add at the end—“provided he incurs the 

disqualifications mentioned in sec
tion 6”. (5)

MR. CHAIRMAN : Is he pressing these 
amendments?

SHRI M. C. DAGA : No. I seek leave 
nf the House to withdraw them.

Amendments 4 and 5 were, by leave, 
withdrawn

MR. CHAIRMAN : The question is:

“That clause 5 stand part of the Bill”. 

The motion was adopted.

Clause 5 was added to the Bill.

Clause 6— (Disqualifications)

SHRJ M. DAGA : I move :

Page 6, lines 31 to 33,—

omit, “in the opinion of the Central 
Government or, as the case may 

be, of the State Govern
ment,”^ 18)

Page 6,—
after line 33, insert—

“Provided that the disqua’ification 
mentioned in this clause shall 
cease to operate after the expiry 
of three years from the date of 
the release of the disqualified per
son from imprisonments". (19)

A member of the board shall not be eli
gible for renomination for more than two 
terms. Why cannot he become eligible for 
a third term? Why should there be a 
bar? 1 have not understood the reason. 
For heaven’s sake, please apply your mind 
to this. When he is an expert, why should 
he have this bar ? Please do . not have 
this. No reason is given here. So remove 
this. A member of Parliament can be a 
member for four terms or more. Why 
should there be a bar in this case?

MR. CHAIRMAN ; Is he pressing these 
amendments?

SHRI M. C. DAGA : Yes.

DR. RANEN SEN : Let the Minister 
accept this innocuous amendment

SHRI BHOLA PASWAN SHASTRI : 1 
have said I cannot accept it.

SHRI M. C. DAGA : I want the reasons.

MR. CHAIRMAN : I shall now put 
these amendments to vote.

Amendments Nos. 18 and 19 were put 
and negatived :

MR. CHAIRMAN: The question is: 

“That clause 6 stand part of the Bill”. 

The motion was adopted.

Clause 6 was added to the BiU

Clauses 7 and 8 were added to the Bill 
Clause9— (Constitution of Committees.)

SHRI M. C. DAGA: I move:

Page 7, lines 23 and 24,— 
omit "or wholly of other persons or 

partly of members and partly of 
other persons’* (20).

Kindly listen. Let it be on record. The 
clause says that “A Board may constitute 
as many committees consisting wholly of 
members or wholly of other persons or 
partly of members and partly of other per
sons, and for such purpose or purposes as 
it may think fit”. Who will be the other 
persons? Other than the members? So, 
you would not include them in the Com
mittee? What are the qualifications of 
those other persons? Why do you like to 
have these committees and sub-committees? 
For what purpose, and what is the use? 
After all you have the Board an advisory 
board, a State Board, a Joint Board and 
a Central Board. Why do you like to 
have ail this again? How many members 
are there? How do you co-operuto with 
them, and what are the qualifications that 
they should possess, and what is the neces
sity, and what are their functions? Noth
ing.

61 LSS/73—11.
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m w c t srf
w v t t  < * f t  w r r  snr s r w r r  t  i « i w  v t t w  

«nr r  “$  «rr c  t v  m  ’w s r  v t  
? t *$* f W  ufoig ^ g  #  t  \ v * 4

. . ft W ft .._... ___-A. __
< P T w i  i f  I T O T  ?evW T * ln  « IT  ^ H m T  W n n f  ^

* r *  t u f t  i n ^ H t  9 r lV  O T t f  a n r  ^ b t

I

MR. CHAIRMAN : Arc you pressing 
your amendment?

SHRI M. C. DAGA : I am not pressing
it.

Amendment No. 20 was, by leave, 
withdrawn.

MR CHAIRMAN • The question is :

“That clause 9 stands part of the Bill”.

The motion was adopted

Clause 9 »ww added to the Bill.

Clause 10— Temporary association of per
sons with Board for particular purposes)

SHRI M. C DAGA : I move :
“Page 7,—
omit lines 35 to 38” (21)

The sub-clause reads as follows:

“A person associated with the Board 
under sub-section (1) for any pur
pose shall have a right to take part 
in the discussions of the Board.. .  
but shall not have a right to 
vote. .

Then, what is the utility of the member*

%& utac «twror m d i  : art r w  
r m t m  srsrtf f  »

MR. CHAIRMAN : Aie you pressing 
your amendment?

SHRI M. C. DAGA : ! am not pressing
it.

Amendment No. 21 was, by leave, 
withdrawn

MR. CHAIRMAN : The question is :

“That clause 10 stands part of the 
Bill”.

The motion was adopted.

Clause 10 was added to the Bill.

Clauses 11 to 15 were then added to the 
Bill.

MR. CHAIRMAN : Theie is amend
ment No. 6 in the name of Shri Daga.

SHRI M. C. DAGA : I am not pressing
it.

MR. CHAIRMAN : Are you moving it 
or not?

SHRT M. C. DAGA : I am not moving

MR. CHAIRMAN: The question i s :

“That clause 16 stands part of the 
Bill”.

The motion was adopted 

Clause 16 m'<iv added to the Bill

Clauses 17 to 24 were added to the Bill 
Clause 25— (Restriction on new outlets and 

nem discharges )

SHRI M. C. DAGA : I have an amend
ment to clause 25, I beg to move:

Page 18, line 11,—

fot “conclusive proof”, substitute— 

“ptima fade proof’, (22)

It says here : “ . . .by any person interest
ed in, or affected by, the outlet . . . condi
tion in such register shall be conclusive 
proof . . . ” Please do not make it con
clusive proof. If a man goes and makes 
ccrtain entries that docs not become con
clusive proof it can be prima facie proof. 
One should be allowed to give a rebuttal. 
Suppose the entries are false . .  . .

vhw tiw w  w e ft
t t  srsto  i
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SHRI M. C. DAGA : How will you 
launch proceedings? Even patwari’s ent
ries in revenue records could be rebutted. 
Some inspector will go and make entries. 
How can they be conclusive. One should 
get a chance for rebuttal. So, I request 
>ou to accept this amendment.

nt*r t o w  : TOft ster f a m  
wnr r* r stf *r*rr £  %
. ... ■ <. ft. ... __ , MVOT SPflltFT ;r f r  *IRT 31T TOftT WITV

—... #• _%   t\ _ I _ C M
H WR*t W l  WRT W fr  tf  I

MR. CHAIRMAN : I shall now put 
amendment 22 to the vote of the House.
Amendment No. 22 was put and negatived 

MR. CHAIRMAN : I shall now put 
eld use 25 to the vote of the House.

The question is :
“That clausc 25 stands part of the 

Bill”.

The motion was adopted.

Clause 25 was added to the Bill 
( laust’\ 26 and 27 were added to the Bill

Clause 28—(Appeals.)

SHRI M. C. DAGA : I beg to move : 
Page 19,—

for line 10, substitute—

“(2) An appellate authority shall be 
the District Judge”. (23)

Clause 28 says:

“Any pei son aggrieved by an order 
made by the State Board under 
section 25, section 26 or section 
27 may, within thirty days from 
the date on which the order is 
communicated to him, prefer an 
appeal. .

But what is the appellate court? You 
simply say that Man appellate authority shall 
consist of three persons”. Who are these 
three persons? You can at least say “as 
prescribed by the rules”. You can substi
tute it by the woids “the District Judge”.

SHRI BHOLA PASWAN SHASTRI : 
kulcs will be framed accordingly.

SHRI M. C. DAGA : How and when 
these rules will be framed? Who will be 
those three persons?

to u t  .* ot

w w  f  f a  w r  ̂  f c f r y w  snr
’ R p i t  s t t c t  w *  h i  w r m i  o t  f a w  £  f a  

dbr an r frm t sfl arfote
q > * w  o t t  i

f w h p r  *TRTT 3IT T O T  I
MR. CHAIRMAN : In the light of the 

explanation given by the hon. Minister, 
would he still press his amendment No.
23?

SHRI M. C. DAGA : No, Sir. 1 would 
like to withdraw it.

MR. CHAIRMAN : Has the hon. Menv 
her the leave of the House to withdraw hi* 
amendment?

SOME HON. MEMBERS: Yes.

Amendment No. 23 was, by leave, 
withdrawn.

MR. CHAIRMAN : The question is:

“That clause 28 stand part of the Bill’ 
The motion was adopted.

Clause 28 way added to the Bill 
Clauses 29 to 60 were added to the Bill.

MR. CHAIRMAN : To clause 61 there 
is an amendment by Shri M. C. Daga.

SHRI M. C. DAGA : I am not moving 
iny amendment No. 7.

MR. CHAIRMAN : The question is:
“That clausc 61 stand part of the 

Bill”
The motion was adopted.

Clause 6! was added to the BUI
Clause 62—{Power of Central Gov

ernment to supersede the Central 
Board and Joint Boards.)

SHRI M. C. DAGA : I beg to move. 
Page 28, line 3,—

for “us of opinion” substitute—
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“is satisfied" (8)

The clause reads “if at any time the 
Central Government is of opinion". It 
8hould[ not be merely an opinion. Attei 
applying the mi mi to the facts and docu
ments, it should be satisfied. That is why 
I have moved this amendment Then 1 
come to my next amendment.

Page 28, line 13,—- 
after *'opportunity“ insert—

“of two months” (9)

SfrRl BHOIA PAS WAN SHASTRI : 
No, 1 am not accepting them.

MR. CHAIRMAN : 1 take it that the 
hon. Member is not pressing his amend
ments. Has he the leave of the House to 
withdiaw his amendment ?

SOME HON. MEMBERS: Yes.

Amendment Nos. 8 and 9 were, by leave, 
withdrawn

MR. CHAIRMAN : The question i«>:

'That clause 62 stand part of the Bill”.

The motion was adopted.

Clause 62 w-<w added to the Bill.

MR. CHAIRMAN : There h  Amend
ment No 10 in the name of Mr. M. C. 
Daga. He is not here. So, that is not 
moved.

The question is :

“That clause 63 stand part of the Bill”.

The motion was adopted,

Clause 63 was added to the Bill.

Clause 64 wat added to the Bill

Clause I— (Short title, application and 
commencement.)

Amendment Made :

Page 2, line 11,—

for “1973” substitute “1974” (13)

Page 2. line 13,—

for “Gujarat, Haryana, Jammu and 
Kashmir, Karnataka and Kerala”.

substitute—

“Assam, Bihar, Gujarat, Haryana, 
Himachal Pradesh, Jammu and 
Kashmir, Karnataka, Kerala, 
Madhya Pradesh, Rajasthan, Tri
pura and West Bengal*’ <14)

Page 2, lines 17 and 18.—

for “Gujarat, Haryana, Jammu and 
Kashmir Karnataka and Kerala”.

substitute—

“ASiam. Bihar, Gujarat, Haiyana, Hi
machal Pradesh, Jammu and 
Kashmir, Karnataka, Kerala, 
Madhya Pradesh, Rajasthan, Tii- 
pura and West Bengal” (15)

{Shri Bhola Paswan Shastn)

MR. CHAIRMAN : The question is.

“That Clause 1, as amended, stand part ol 
the Bill”.

The motion Has adopted

Clause 1, as amended, was added to the 
Bill

Enacting Formula

Anundment Made :

Page 2, line 6,—

foi “Twenty-fourth” substitute— 
“Twenty-fifth” (12)

(Sfni Bhola Paswan Shastii)

MR. CHAIRMAN : The question is:

“That the Enacting Formula, as 
amended, stand part of the Bill”,

The motion was adopted.

The Enacting Formula, as amended, was 
added to the BUI.

Preamble

Amendment Made :

Page 2, lines 3 and 4—
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for "Gujarat, Haryana, Jammu and 
Kashmir, Karnataka and Kerala".

substitute—

“Assam, Bihar, Gujarat, Haryana, 
Himachal Pradesh, Jammu and 
Kashmir, Karnataka. {Kerala, 
Madhya Pradesh, Rajasthan, 
Tripura and West Bengal”. (11)

(Shri Bhola Paswan Shastrl) 

MR. CHAIRMAN : The question is:

‘That the Preamble, as amended, 
stand part of the Bill”.

The motion was adopted.

The Preamble, as amended, was added to 
the BiU.

SHRI BHOLA PASWAN S1TASTR1 :
I move*

“That the Bill, as amended, be pass
ed”

MR. ( HAIRMAN • Motion moved :

“That the Bill, as amended, be pass
ed”.
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SHRI P. G. MAVALANKAR (Ahmeda- 
bad): Mr. Chairman, Sir, I rise
to commend very warmly this piece of 
legislation brought forward by the Gov
ernment.

As already mentioned by my friend Mr. 
Ramavatar Shastri, we in this country have 
a pioblein of acute shortage of water, but, 
coupled with that is the terrible problem 
of polluted water which people are forced 
to drink in large numbers all over the 
placc, Not only is there polluted water, 
but there is also unfortunately a sort of n 
social ban on many of our own brethern 
who are prevented from drawing fresh 
water or clean water from certain sources. 
Therefore, they also are drawn into this.

I welcome this particular Bill. I think 
it is in the right direction. It is good. It 
is in tune with the general principles of a 
Welfare State. Sir, I want to say only one 
or two words very briefly. One is, I do 
hope that the constitution of these boards 
and the general framework that is outlined 
in this Bill will not make things move in 
such a way that there will be more bureau
cratization and less efficiency ! My fear is, 
e\en with the passage of this Bill, whether 
we will have less of clean water and more 
of paperwork and more of bureaucracy and 
more of regulations only. Let us not have 
lessor consumers of clean water and more 
officials going about their jobs with this 
problem of polluted water. This is one 
difficulty and one possible danger to 
which in all humility I wish to dnw  the 
hon. Minister’* attention.

May I, Mr. Chairman, Sir, congratulate 
you for the manner In which yon have 
allowed Shri Daga to withdraw his amend-

raents one after another? We congratu
late you, of course, on your assuming the 
Chair. I Want to say one thing only. This 
bureaucratisation should not only be view
ed from the angle to which 1 referred to, 
but also it has to be watched from anotha 
angle. Certain element of expertise is 
necessary. Experts in the line, technical 
people, scientifically-minded people should 
also be rope din a larger degree. . .
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SHRI N. K. P. SALVE (Betul) : 
Every IAS is a water expert !

SHRI P. G. MAVALANKAR! Mr. 
Salve has said what 1 wanted it to be mere
ly suggested, and not said in so many 
words. If bureaucrats are going to act on 
the basis of either ignorance or of lesser 
knowledge or of no expert knowledge, then. 
I am afraid. Sir, the whole object of the 
Bill will be frustrated and defeated. There
fore, I hope the Minister will see to it that 
experts, technocrats, people with real 
knowledge on this matter are brought in.

1 am glad that my fried Mr. Ramavatar 
Shastri has said about people who are con
cerned with it at the so-called lower levels 
and he wanted that they should also be 
roped into it so that they might feel a sense 
of involvement with the whole thing. I 
agree with these words, Sir, I wish to 
thank you once again for giving me this 
opportunity to speak. I commend this Bill 
and I congratulate the Minister for having 
brought this progressive piece of legisla
tion to this House. Thank you.

utoir : w m b r
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MR. CHAIRMAN : The question is:

T h a t the Bill, as amended, be passed". 

The motion was adopted.


